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THE DEPUTY CHAIRMAN: The House

is adiourned for lunch for one hour.

The House then adjourned for lunch at
fifty-two minutes past one of the clock.

[30 AUG. 1990 ]

under article 356 210
in relation to J&K

The House reassembled after lunch at fifty-
five minutes past two of the clock, The Vice-

Chairman (Shri M. A. Baby) in the Chair.

SHRIMATI JAYANTHI NATARA-JAN
(Tamil Nadu); Mr. Vice-Chairman, Sir, my
colleague wanted me to make that statement in
the House. Therefore, I am saying this.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Please be brief.

SHRIMATI JAYANTHI NATARA-JAN: I
will take only one minute. In the morning he has
said something and I got upset about what he has
said and I also said that if anybody had any
doubt about the way I was behaving, I would
resign from the panel of Vice-Chairmen and I
was very upset in the Outer Lobby. So he was
good enough to come to me and apologise and
say that h, never meant to hurt my feelings and
he wanted me to say that in the House thai I
accepted it totally. Sir, I thank him for having
come to me and apologised and i accept his apo-
logies. Thank you.

I. RESOLUTION SEEKING APPROVAL
PRESIDENT'S PROCLAMATION UNDER
ARTICLE 366 IN RELATION TO JAMMU
AND KASHMIR.

{H. STATUTORYRESOLUTION
SEEKING DISAPPROVAL OF ARMED

FORCES (JAMMU AND KASHMIR)
SPECIAL POWERS ORDINANCE, 1990.

Hl. THE ARMED FORCES (JAMMU AND
KASHMIR) SPECIAL POWERS BDLL, 1990.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Now, we shall continue with the
discussion. Shri Bhaskar Annaji Masodkar.

SHRI BHASKAR ANNAJI MASODKAR
(Maharashtra): Mr. Vice-Chair-man, Sir, before I

go to Kashmir. I must congratulate both of them
and
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if it happens to Kashmir., I will be the first
person to be very happy about it.

Mr. Vice-Chairman_ Sir, I rise to say
something which I was keeping lo myself
but the subject has brought a compulsion
which everyone  of wus wiil share. One
discernible factor which I want to say at the
outset is the anxiety that is felt by the country
over Kashmir itself. This anxiety is intense
and I must say this anxiety stems from the
confusion that is raging in the policy of the
present Government. | am sorry to say that the
present Government has pushed this country to
the brink of war all around and now by its
policies which I submit in all humility are
most adventurous, it is pushing the country
to a civil war almost in this country.
There iy a lack of policy. There is a lack of
clarity and there is total confusion. If you
permit me, I have chosen some adjectives for
this Government. This Government is an
anomalous Government. I am saying this with
a sense of responsibility because every time
the Prime Minister comes here and tells us that
this was our manifesto and, therefores we are
going ahead with it. I checked the figures and
those figures show that the party of the hon.
Prime Minister got only 17 per cent of votes as
against 39 per cent by the opposing Congress
party. That shows that whatever was the
manifesto is not binding on the people. They
have not accepted that manifesto. On the other
hand that manifesto has been rejected. I would
very much like the Government to correct its
thoughtful bearings on this aspect of the
matter. Don't remind  this House that this
was your manifesto and, therefore, you are
in a hurry t, do it. Therefore what I submit is
that a minority Government is an an-
omaly in this country. If you see the
constitutional and historical perspective of this
country you will not find such a situation
that we are facing today. Therefore, the
Government has a larger responsibility, a
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responsibility which must be shared with
seriousness rather than casual-ness.

In the matter of Kashmir I am sorry to
say that the Government's -* attitude has been
casual. It had been casual right from the
beginning. Its perception was confused and its
actions further more confused it. It has led us,
as I said, to the brink of war. In fact, thre is
already a war going on in 'the Valley. Mr. Vice-
» Chairman, you will be surprised to know that
it is already an undeclared war that is raging in
the Valley. There are areas which are constantly
kept under curfew. I ask; does it behove any
civil Government to keep the areas of its own
country under a ” curfew and then still say that
we are governing the coun-3 P. M. try? This
is a  negation of the Government and now
we  hav, got these three measures which say
that  we want to give additional powers to the
armed forces. It is a draconian system that
this Government is following and I would have
thought that the Government would have
done well in saying that we have failed on
Kashmir policy. Had there been  any honesty,
had there been  honesty of purpose, honesty of
politics itself, they would have come to this
House and acknow- 7 ledged that there is a total
failure of their policy on Kashmir. But that does
not happen. We are politicians and honesty is not
our virtue. I do not know, Sir, whether, you
will share this view. (Interruptions). I said, we.
The politics has been described by politicians
theoreticians and philosophers  you know, as
a game and I do not want to say further. The
most grim aspect of the Kashmir situation— 1
would request my friends to be a little
serious—this is not a simple question, what i am
saying in this House—is the casual approach
>*t0  avery serious oroblem. We are debating
a very serious issue and yes, we lose our temper;
we laugh at each other. Therefore, I say are
we honest to the purpose of the situation? When I
use that word, I use it with
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some respons bility. If you laugh
at Kashmir issue when your own col
league iy speaking, I do not under-
tand what you are doing. That point
is that the Government has neither
come out with any clear policy nor
spelt out any clear policy on Kashmir,
what they want to do with Kashmir.
Have they any policy? Do they want
the revival of the Assembly, bringing
back the elections, any negetiations,
all these questions are kept in a con
fused state. Now, Sir, recently I
had the privilege of being a Member
of the Parliamentary Delegation
which went to Central Europe, which was led
by the hon. Speaker of Lok Sabha, and the two
countries to which we went, that is Poland
and Hungary, we were faced with ques-
tions regarding Kashmir there. They were
asking about our stand on Kashmir. We were
explaining of course, that Kashmir is
undoubtedly part of India. India is a
sovereign country and Pakistan is trying to
intervene in our sovereign matters, internal
matters. But the question which arises and
which has no answer and I must say with
regret is that over and beyond the boundaries,
we had not been very clear on  this issue.
When we say "bound within the
framework of Simla  Agreement", are we
willing to negotiate = Kashmir? What is the

Government's answer on this? Again and
again we refer to the Simla  Agreement.
What is it that the Government  wants to

do? The foreign diplomats were
asking us this question. If you are willing to
put Kashmir on the negotiating table which
I think is not the legal position cannot be the
legal position, cannot be the sovereign
position, then what is going to happen? Why
do the Government hesitate in saying that we
will not negotiate on Kashmir? The hon.
Home Minister,

who made tne statement, goes now come forth
with any such thing. There are loose
references to the Simla Agreement. The Simla
Agreement probably which was made in
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1972 was the net result of the several
historical events that preceded the Simla
Agreement itself.

Mr. Vice-Chairman, Sir, if this House were
keen—and I am sure it is keen— to go back
into the history of the Kashmir problem, two
things will come out. Firstly, Kashmir has be-
come the part of India and it will be remain a
part of India unless it is taken away by
aggression. As you know, there is th, initial
instrument of accession which was signed on
October 26, 1947, immediately after we
achieved, our Independence. The effect of that
accession is that Kashmir has become an
integral part of India. I would like to give a
few dates so that this House understands—
the House always understands—shares the
point of view, | am going to make. Sir you can
keep the bell for the time being. I have the
permission... (Interruptions).

THE VICE-CHAIRMAN (SHRI M. A.
BABY); There are other speakers. That is the
only thing.

SHRI BHASKAR ANNAJI MASOD-
KAR: The point I want to make here has some
importance. The Home Minister may make it
clear. Aiter the instrument of accession, there
comes the United Nations' August. 30th, 1948
resolution. Afterwards another milestone of
January 5, 1949 is there and the Security
Council's resolution of September 20th, 1965.
A3 you are aware, Mr. Vice-Chairman, that
was in the wake of the skirmishes in the
Kutch area in Gujarat. Thereafter came the
Tashkent Declaration in 1966 followed, as 1
said, by the Simla Agreement of 1973. Now,
the position Pakistan is taking must be
appreciated because it has got only one thing
in common, that the Kashmir issue is
negotiable anfl that we are not following the
United Nations' resolution and therefore, there
u still a dispute between India and Pakistan
which has to be resolved. The answer that was
given is th's. I have brought the original
article. This
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position the Government of India has
to appreciate and has to take it out
not only in India but also beyond the
borders of India through its diploma
tic sources. What I have found is a
confusion that i; going out as far as
the message of Kashmir is concerned.
Still the world thinks, the world po
wers think, that Kashmir is a negoti
able issue. I am surprised that the
Government of India is not taking a
clear and categorical stand in the
United Nations as well an in the outside world
through its diplomatic channels. On the
other, hand, as vou know. Pakistan is going on
trumpeting its own case. And that is creating a
confusion. | have some brief from our
then permanent representative in the United
Nations, Shri C. S. Jha, who has very ably and
categorically stated the position with regard to
the Kashmir  matter. The whole emphasis of
Pakistan had been on the Un'ted Nations' first
resolution of 1948. And  there, India's stand
has Dbeen that this failure was on the part of
Pakistan, in not following that par-ticu™r
resolution because that resolution called upon
both the countries, and particularly Pakistan,
which had accepted the position that they were
the aggressing party; to withdraw from the land
of Kashmir. The resolution is in there
parts. And  the second part says that
the aggressing party shall withdraw. You will
be surprised that Pakistan has not done that.
And even today we are not standing firm
on this aspect that Pakistan must vacate the
occupied territory. Where is the Government's
commitment on this matter? [

am asking the hon. Home Minister to make a
categorical statement that steps will be taken
to ask Pakistan to vacate this particular
territory We are following virtually a situation
as if Kashmir has been divided. Why has this
position been taken? And this is creating all
complications. Not only Pakistan gets an
advantage, but also what you call the
terrorist and all
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that, they can enter the occupied area and crete
problems for you. You want to seal what
border? Logically you must seal the border of
all that land that had acceded to India. If you
can--not do its you will have to find out
methods. Now the ony answer  that probably
the Government can give on Kashmir
policy is that there is an international
opinion, there may be a full-fledged war, but
I'do notunderstand how a Government of a
free sovereign country can have such excuses.
People must resist every inch of their land,
they must  protect, they must revive and
recapture  their own land. If Kashmir is an
integral part of India, I do not understand
this hesitancy on the part of the Government of
India in not coming out with a categorical
statement as to  what their stand is with
regard to the occupied territory and what
measures they are going to take. This is my
first question what are the projections
with regard to the  vacating of the area by
Pakistani troops and Pakistani aggressors
who have occupied the territory since 1948?
We are in 1990. And we are still living with
the problem. Had that been cleared away,
probably this particular situation might not
have arisen. Now once we accept this
position, it is not a matter of 'A' Government
or 'B' Government; I am an a Kashmir policy.
Has this Government come out with drastic
measures, with any clear policy on Kashmir?
This is my main aim and main thrust. It may
open a leaf from the -earlier Government's
records. It cannot open the deed. But you are
the Government and if you want to govern,
you must  govern. This is no answer that the
last Government did not do anything. Some of
the arguments which are usually thrown up
in this House are, "What did you do?" Is that

an answer? You are failing in your
responsibility when you say that.
PROF. SOURENERA BHATTA-

CHARIJEE (West Bengal); That is the big
question.
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SHRi BHASKAR ANNAJI MA-SODKAR:
Questions must be asked. j We are sitting here.
We are the re- I pository of power. We waste
our time in asking questions. We must give a
categorical  mandate to the Government. We
must give a categorical mandate to the
Government to  ask Pakistan to  vacate this
particular area, take  this step. This should be
our attitude whichever  Government is
there. So, Mr. Vice-Chairman, I am really sorry

to say that the statement made before this
House lacks clarity, lacks a historical pers-
pective, lacks what I said a sovereign ]

perspective. This is a statement made by a
sovereign country in a sovereign parliament, and
I would have expected much more in this
particular statement You want to continue the
rule of the President, you may continue it. But

what is  your policy? It is  just not  the
administration that can  be the policy.
sending  a—governor or b—governor.

That cannot be the policy, as if he is a Messiah
conrng down from the heaven to give vou peace.
The policy has to be worked out by
administrative measures and there I find a very
sorry | state of affairs Therefore, I am choos-
ing some adiectives for this Govern-  j ment.
The first adjective is it is an  (anomalous
Government. The second which flows out of it,
as [ have already said, is that it is an inadequate
Government It is not a  Government that
comes with full facts and figures before the
House nor one that gives  full answers.
(Interruption) I am happy that the adjectives
are evoking some interest. Thirdly, on the top
of it an adjective which you may like, this is
an absurd Government. (Interruptions) I am
thanking you  for all these. I only want you to
like this particular adjective. This is an ab-
Burd position being taken that  the powers are
being handed over now to the armed
forces against the civilians who are living
there. Is there mo other measure which we can
think of? Are all the lines of communica-
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tion with the civilian population at the
negotiating table exhausted?

With a sense of disgust I take my seat.
Thank you very much.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Now this side can use some
adverbs. Dr. G. Vijaya Mohan Reddy.

DR. G. VJAYA MOHAN REDDY (Andhra
Pradesh): Thank you, Mr. Vice-Chairman. I
support both the proclamation of the
President and the Bill to give special powers
to the armed forces to assist the civil ad-
ministration. In the beginning itaself I want to
say that there is no constructive suggestion
from the Opposition. This is one comment
which [ want to make that there has been no
constructive sugestion from  the Opposition.
The army has played and is playing a
glorious role to defend our borders which are
sacred to every citizen of this country. On
Siachin glacier at a height of 16, 000 to 18,
000 feet where nobody can even breathe,
the army is defending our border in a war
situation for the past several pears. This line
of control is 1100 kms and there are high
passes which  are 10, 000 feet  above sea
level. It is all a rugged territory. There the army
is standing and defending the entire border. In
appreciation of this glorious role of  the armed
forces of our country every Member of this
House should raise his head, in appreciation of
the armed forces which have held the flag of
our country althrough by great sacrifices.
Unfortunately the Opposition has forgotten so
many things, ab-ut Pakistan arming the militants,
sencVng armed militants through the borders.
There are five thousand to six thousand such
militants waiting on the borders to enter into
our country and they I  have dumped enough
of arms on this side of Kashmir, on this side of
the line of Actual Control, dumps of arms
which are stated to be enough ! for two
years. This is the situation
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there, Sir, today. In the Kupwara sector and in
the Machal sector, the incidents that have
happened recently show what the situation
there is. Heavy artillery has been used to
pound our positions and posts, and heavy
mortars, high explosive materials have been
used which have come 20 or 25 kms. inside
our border. This situation also is lost sight of
by the Opposition. Sir, what is today's news?
Troops are being deployed in the Tungmerg
area and top officials have also said that army
personnel have been ordered to move into the
Tungmerg area and to take up positions there
amidst reports that infiltration of Pakistan—
trained suver-sives into our territory is
imminent in the next few days. This they have
tried previously and now also they are trying it
once more. This also is lost sight of by the
Opposition.

Now, if this is the situation there, the Bill
get its importance. Now, the armed forces
have to stand alongside the civilian
Government. Do you mean to say that there is
any other method of solving this problem that
is there, any other method of defending the
rights of the people of Kashmir?

Sir, what remarks were  made
against the Army. I hang my head
in shame. The reports that have been
quoted here, are they confirmed re
ports? 1 think our Home Minister
must come out with a clear statement
and tell whether there has been
something wrong. The highly
disciplined Indian Army will court-martial
those individuals and there is no doubt about
it... (Interruptions)... Hitherto it has been
done and it will be done if the reports are
correct... (Interruptions)...

SHRI S. S. AHLUWALIA (Bihar): If the
reports are confirmed, are you going to
courtmartial them?... (Interruptions)...
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SHRI G. VIAYA MOHAN REDDY: I am
not talking to you... (Interruptions)... I am
only requesting the Government...
(Interruptions)...

SHRI S. S. AHLUWALIA: You were
saying just now that the Indian Army will
courtmartial those individuals...
(Interruptions)...  Will  you do it?..
(Interruptions)... What are you talking?...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Please sit down... (Interruptions)...
Please sit down, Mr. Ahluwalia.

DR. G. VIJAYA MOHAN REDDY: I am
only asking the Government to do it...
(Interruptions)...

SHRI S. S. AHLUWALIA: Are you
disputing  what has  been  said?...
(Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Please sit down, Mr. Ahluwalia...
(Interruptions)...

DR. G. VIJAYA MOHAN REDDY: I
have got every right to tell the Government as
to what shauid it do ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Ahluwalia, please
take your seat. Let him speak...............co.c......
(Interruptions)...

DR. G. VIJAYA MOHAN REDDY: You
cannot say anything without confirmation
about the Indian Army... (In-terruptions)... I
want to say one thing now in this connection.
Last year, whe we were in the Opposition, a
colleauge of mine was saying something
about the atrocities by the Assam Rifles on the
tribal women. Half-a-sentence was not
competed; but he was shouted down.
Afterwards, in all corners of India, Mr. Rajiv
Gandhi went on saying that on the floor of the
Rajya Sabha itself the Indian Army has been
denigrated, the Opposition was denigrating
the Indian Army. He went on saying his all
over the coun-
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try ----- (Interruptions)... IfT  have to
use the same yardstick, against the Opposition
now, I do not know where I have to put the
Congress (I)... (Inter-

- ruptions)...

THE VICE-CHAIRMAN (SHRI M. A.
BABY); Mr. Ahluwalia, do not interrupt...
(Interruptions)...

DR. G. VIJAYA MOHAN REDDY: Sir,
we allowed them to have their say, and they
should allow us to have our say. Sir, they are
talking about democracy. When they brought
Mr. G. M. Shah with 13 defectors, where was
their democracy? (Interruptions) Such a party
talks about democratic institutions!,..
(Interruptions),

SHRI S. S. AHLUWALIA: It is your own
Home Minister who brought him...
(Interruptions)... You do not know that it
was. your own Home Minister who brought
him?... (Interruptions)

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Order, please (Interrup.
ions)...

DR. G. VJAYA MOHAN REDDY: It was
only during hat period that the " seeds of
fundamentalism were sown.. (Interruptions)..
When there is a Government without roots, on
whom will it depend except the fundamentalists?
That is what happened. (Interrup. tionst) That is
what hapened when you people were ruling
there, and your coalition Government also. In
Parliamentary elections what is the vote, what is
the percentage? Three per per cent. And you go
on giving good marks to your alliance Govern,
ment rule. I do not know how I can explain and
how anybody in a democracy in the world can
explain about such Governments.

Sir, I am happy to note that things have
taken a favourable turn in the situation in
Kashmir. The scenario is fast changing as
explained by the
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Governor i,  many statements—the present

Governor.

From 'India Today' I quote: A series of
dramatic arrests, including that of Yasin
Malik, the self-styled Commander-in-Chief of
JKLF, and his deputy, and continuing
recovery of large arms represent a serious
setbacks to the militants in Kashmir. So also,
more arrests are taking place. I think you will
have to agree with the Governor on his
evaluation of the present situation.

Now, the problem is about the Mujahideen
and the criminal elements who have been
armed and are being sent inside India. These
criminals are raiding houses, raping women
and creating an atmosphere of terrorism and
committing all sorts of atrocities. This has to
be firmly dealt with. That is one of the
necessities of the Kashmir situation.

That side (f the story is being taken care of
adequately through this Bill and also the
Proclamation, Sir. And I congratulate the
Government for taking timely decision in
bringing forth this Bill.

Sir. we will have to build bridges to the
heart of the people of Kashmir. That is quite
necessary. And the situation is every day
becoming bright, because those people who
are active are separatist elements. Tn Kashmir
the people are secular. They do not cooperate
with pro-Pakistani separatists. They have
never done it, and tkey are not going to do it.
That has to be clearly understood. (Time bell
rings). I want to ask Some questions.

There is a bumper crop of apple this year in
Kashmir. What steps does the Government
propose to take to stabilise the economy of
Kashmir by purchasing maximum amount of
stocks of apple from Kashmir so that the
farmers can be helped? Then, what
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about the handicrafts, famous not only in our
country but all over the world? Stocks are
accumulating. How quickly would the
Government purchase these handicrafts? How
to build confidence i, all these circles? What
about the inputs in agriculture that this
Government  proposes? What about
employment? The Home Minister had
announced during his visit to Kashmir that
many opportunities will be given for
employing the youth so that they can be
diverted from this path? What about the
protection to small tribes, the nomads, ec.
moving here and here? Their interests should
be protected in this type of situation. What is
the political initiJtive that the Government
proposes to take? After all, we Eire a
democratic set-up. We are fighting for
democracy. Even in Kashmir, we fight for
democracy. What initiative is there so that the
political process can be started? The killings
are very selective. All the democratic-minded
and secular-minded people are being killed.
Ex-MLAs are being killed. What political
initiative will thi; Government take? How
leaders of Kas'hmr will be taken into confi-
dence? How will the Administration be
adapted to the changing situation? How will
the Government see that the Administration
functions adequately?

Apart from these initiatives, | want that the
economy should be stabilised. The
Government should have political initiative
and build bridges to the hearts of the people.
What does the Government of India propose
to do?

In the end, Sir, I want to say that it is quite
an anomaly. In our own country, our own
people should not and cannot be refugees. If
at all they have come due to certain
conditions, all their problems should be
solved by this Government and more and
more attempts should be made to normalise
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the situation so that they can go back to their
places and carry on with their trade, with the
protection of the Government and if
necessary, in some security zones.

Finally, Sir, I want the hon. Minister to
assure the people of Kashmir that their
special status which i a part of our history is
protected and Article 370 is defended.

Thank you Sir.
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under article 226.

in relation to
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"My heart goes out for the people of NEFA. "
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FEE HIEAT WL AT B A
A FHTA Wi 418 fa wudwa &
feaTe sa% fFiaen wE@ a7l
a @l dewe &

S9Iri  MAKHAN LAL FOTItVAR (Uttar
Pradesh): Just for the information of the hon.
Member. It is their association that eroded the

credibility Of Mr. Jag Mohan.

SHRI KRISHAN LAL SHARMA: All right,

you can say that. That is your opinion.

A T i'ﬂ'r“f‘ FET W0 29 A 'ﬂ
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=Y TIH A% qIEd
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w & | (aauw)
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RAJYA

SABHA Under article 356
in relation to J&K
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a4 IT3 %M gEr aem dar
gl | qigt a3 5 =gt aw amarfaw
ghestom M7 & dd1a wwEgaa T
gar &1, Syw wrw 4z feafs gar
g T % WL A ATH T TA
afefeath & fao faogare &

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Mr. Sharma, please try to conclude.

SHRI KRISHAN LAL SHARMA: I think I

[30 AUG. 1990 ]

have time. I would not have exceeded the time

allotted to my party.

A & @7 g4 A9 w@§ 7

g

Y fodt = srawme & fan

naed, 1952 @t v 7t

LR g

FoF-Zl ard Fw FIAT ABAT E

ag wafaq wgar wzar g

fr e

BN SAT wHE é’ A B9 AT 9er
giar fo Afe ¥ wabmi =z &

| ¥ €79

¥ | 9g wm &
] vy e ha -
AL T TAT I IO 4

TR
qET 4T

7T T

"Kashmiris have to decide finally about their

own future and,
sovereign. "

¥ qre grAfea #y

aia sl ealwg ay o
wHA ¥ W H{EAT ¥ 0T

in this respect,

they are

G

f—» Za

Eh IZE.fa

fear gr | SN S@ear fagzr 91 I

# Fe &7 wWr g

"We are a hundred per cent sovereign body.
No country can put spokes in the wheel of our
progress. Neither Indian Parliament nor any other
Parliament outside the State has an, jurisdiction

over our State. "

X @& wegeaT H Ara W

iz fRar

g 3fsa 9 ama 2o watyT gAe

qadl st qwm F )

TEA S

FE! dY & TgHEY W TALM FEIAT

A g

under article 356 230

in relation to J&K

"Now, I would like to know from the Prime
Minister, is there any possibility of getting back
this area, through the UN, or, through any
peaceful means, from Pakistan. That means that
we are prepared to lose it or we use force to get
it back. "

Now the  question still remains,
what we want. Can we afford to lose
this territory? And I will certainly

say, neither the Government nor the
nation is prepared to lose this area.
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[Shri Makhan Lai Fotedar]

X 17 IAW 90 THTT FE T,
T arg gl wfy oA, zey o
Tfra gz 2T &1 o f5 g
AT @1 I wHA whEET Frowg
T ad 4 faogm ogw 7 oax aw
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frar 1 e z (a7, qf

MW R BT At § ey
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He got back his prisoners, he got back his
territory and he reopened the Kashmir issue.

SHRI MAKHAN LAL FOTEDAR: On a
point of information. Perhaps, Mr. Sharma is
misinformed about two things. One is, he says
that in 1952 Shri Shyama Prasad Mukherjee
said that force should be used against Kashmir
or Kashmiris. This is what Shri Krishan Lai
Sharma says, but it is not a fact. Perhaps he
had said that force should be used against
Pakistan or getting back the Pakistan-occupies
Kashmir. I think that must be On the record.
Secondly, Mr. Sharma is saying that under the
Simla Agreement India has surrendered some
territory to Pakistan. This is quite contrary to
facts. India has not surrendered. His leader at
that time, Mr. Alal Bihari Vajpayee, in this
very Parliament said that Shrimati Indira
Gandhi is the Durga of India and he shouted
the solgan, (Interruptions). Have patience.

[ RAJYA SABHA J

Under article 356 232
in relation to J&K

. sgears At ag arc fa
JWAE T AV, .. (FAEE) |

SHRI MAKHAN LAL FOTEDAR: Simla
Agreement is the document which has been
approved by the Parliament of India to which
BJP waa a party. And under the Simla Agree-
ment.,,

SHRI KRISHAN LAL SHARMA; We
were the only pary to oppose it.

SHRi MAKHAN LAL FOTEDAR: I say,
you just listen. Just before the Simla
Agreement, Shrimati Indira Gandhi as the
Prime Minister of India saw to it that when
Pakistan attacked India, Pakistan coul® not
remain united; so Bangladesh was created
because of that. He should not attack the Si
mla Agreement.

THE VICE-CHAIRMAN (SHRI M. A.
BABY) Now please conclude.

SHRI SIKANDER BAKHT (Madhya
Pradesh: From where have you brought all
that?

THE \ ICE-CHAIRMAN (SHRI M. A.
BABY): four time is over. You have taken
extra time.
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Fr gy
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St gu gT9e & #2f &1
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[ 30 AUG. 1990 ]

SFALY
3
&
4,
- |
ga'l

under article 234
in relation to J&K

' 77 & 7% | qgi 0 S g F47
F AT &Y TEANE | WeAT AR AL, A
AATA FHT F 442 &, IealT H1E o
GEMT FEA FvF §U 78 F——.
Nearly 42 years ago, India annex-
ed Jammu and Kashmir State by
manipulation, fraug and farce

against the declareq wishes of the
people of the State.
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Under article 356 236
Inrelation to J&k
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UNDER article 238
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@ g aArg F( F9A §, FATEC
ag a1 & #ifra T =, A
AT F e F @ Aifaw | IPR
arfzar % sar gar, Tarfrar § #a-
gar | 70 gar At w0 fafady Av
qreE 2 far afsq Faeaa faar
¥ owEx 9w grg TArfaar & AR
- gt ¥ fegzzr fry | WYy & afw
fraY Parardt @wadr & gar 3@ A
wifm wg s wm e foa a@
L@ BT WY FrEq 3 W@E A wWiES
IFAAT, AT FT FF @l FWT )
qY WETET - FT O at® AW
-IBEE b WG & AT AT TAAIA

@ @y —

"Special powers of the Armed Forces: 4(a)
"if he is of opinion that it is necessary so to
do for the maintenance of public order, after
giving such due warning as he may consider
necessary, Are upon or otherwise use . force,
even to the causing of death, against any
person who is acting in contravention of any
law or order for the time being in force in the
disturbed area prohibiting the assembly of
five or more persons... "

[ RAJYA SABHA ]
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T O § SNEr @iEw & 9,
F agymar g f& ag@ a1 e A€
fasimm =z ag st amy dife g€

Tg—ar owwm asw a, P gaer

ggud RAT &F, TAAT 9%rA FT Q)
fs dir ze o, afsa, waT ToHa-
wzfaat @ owy v & @ coarg

HT q@ @Y w97 A g T8
qFET | ’

# go am FT AmE aFe
femrar argar g ... (qwaw)

¥ aw @' T W § | ond
adq) g5 FE 97 Faarar ggwear
5@ 7 ot faarrelt asfar dar
W XN, UF GquA d&r FA #
Fifow ad F1 1 qEETE Ay - w
Y | ANy UF IR’ sHel
fa';rﬁ | ANY ITET A EH FT

T '

TEAT @igT FBiTUT 1 A
ATHT Fgt w1 FAT gE o faam aa
qt, vav w7 T faar | g@ T
Q'ET 1 a4q7 fagl mT M7 Qe
fer wres aFFal awE & QI
aAtgHrs & afF %€ anerar faglan
1 wifww T R E 7

AT AW TW Al #r & fa
g2 fasf #1 sfr@r AT | SeET TRA
W€ WU MT oty dar wEm
Faral g 8% mre g@ o @
FEfem &1 W §, FF @ U A
qzF AT §, q g TR 9T ur a9 |

g7 g &% 9T zg alg -}
sfowrs w30 & fo oifassrs &
o5 @UT § | G 1 Tiga
wEfm as famr 7 f5@r s
GRS SO 1 - - T -
AT SFTH A aTx Fr & fy faq
it 7Y g F 90 g 9 w5
qr w7 E e oda & fgmim ¥
W AT At qEEAr @ v Z w
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ITRI WAE-TTA & Fifww &
At wifww T qTq &4 by wae
T F fyarar w2

Fig T ERTE L
W WA T W S4I& qlyd F H
g 7AW 5T FE ga wg faad,

R TR

St w.¥m saw mae: Qe
qETRT & ald 530 @, qEhd
fom atq &1 ¢ .. (wweaw) wTew
2T AT f5 g9 d=ihd 33T & & |
¥ gaad 51 fifun 5T w1 a1 5
fra amg #i graam@T s3R@ § 1

ot §a 1 faed Tt : gw oTfgeata
F T2 9AE 1 v fgg A w0
JRERT @ g AlgT T@F a1g-
89 gw away £ s o1% & & &1
SAW gy W A Fr§ wifaer «df
fasd T, wa¥ T faqrdy ga fasTem
7 #tforr 7F 0

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): The present situation
in Jammu and Kashmir is the subject matter
in issue and two. motions have been brought
before the Bouse., One is the promulgation
of the Presidential Order whereby the Presi-
dent's Rule has been imposed in Kashmir
and the other is the empowering of the
Armed Forces to use force and do all acts
which the police can do in Jammu and
Kashmir. These arethe two motions before
the House.

It has been argued here that the Kashmir
problem has arisen on account of the fact
that in 1947, when Kashmir acceded to
India, we allowed Kashmir to have a
separate Constitution and certain rights. The
argument is -founded TTIO rirnViipm is that
Kashmir was an independent State governed
by a Maharaja. The Maharaja was not
prepared to accede to India. It was under the
stress of circumstances that

under article 356 242
in relation to J&K

he Maharaja was obliged to seek help rom India
and at that time he entered nto an Instrument of
Accession with hdia and in that Instrument of
Access don only three subjects were conceded )y
the Maharaja to the-Government'of [ndia—(1)
Defence, (2) Foreign Affairs and (3)
Communications. Beyond that be said: "I
commit myself to no future Constitution of
India. " Under the circumstances, the
Constitution of the State of Jammu and Kashmir,
which was framed, retained that special position
of the State of Jammu and Kashmir. If other
States in India did'not do so, it does not mean
that the State of Jammu and Kashmir could not
do so. Once that relationship was accepted that
became a part of our Constitution. Now aricle
370 has enshrined that very thing which was
contained in the instrument of accession. But it is
argued that article 370 itself is a reason which
has created the present problem. I submit that
article 370 has instead given powers to the
Government of India to legislate on certain
matters which according to the instrument of
accession could not be legislated upon by the
Government of India or by the Parliament of
India. So, in fact, article 370 enabled the Govern.
ment of India to do certain things in Jammu and
Kashmir, extended certain laws to Jammu and
Kashmir which could not be extended to that
State except for article 370. Now if you take out
article 370 from the Constitution of India® we
are left with the instrument of accession and the
three subjects which were ceded by the Maharaja
of Kashmir, who was then gover. eign to the
Government of India. Therefore, those who
argue that article 370 is the root cause of trouble
are not right.

Secondly, the trouble in Kashmir has
starter because the autonomy guaran-
teeMto the people of Jammu and
Kashmir underthe instrument of
accession was interfered with. That
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ia to. say, when it was said "give us Power
oyer and. above the powers the Maharaja
". there were dterenved between the
Government of Jammu and Kashmir
headed by Sheikh 11"ammed A*fiillah and.
the Govern-ment of Ingiia. The only
thing the Sen Goverment thnught fit was
to airijSt Sheikh “ohammed Abdullah
and take powers in its own jjands
and to impose on "iarmpu
ana  Kashmir persons injected by the
people Jammu and "jjshmir and  to rule
Jammu and Kashmir by gemote
control  from JteUii. That is. the problem
of Jammu and Kashmir and that way
certain powers were obtained by the
Government of India but at a very heavy
cost because the people of Kashmir got
alienated. The people of Kashmir had
acceded to an India which was
democratic which would keep its promises,
which would be secular, “ut in due
course of time the communal forces in
India became  so . Strong that Mahatma
Gandhi was shot dead. The communal
forces in India became so strong that
every day jijhere are communal riots  in
India. . JPhe communal  forces in India
have Income so strong.. that ~we are now
taling of demolishing mosques “communal.
forces have become  so . SPfrong that
we are ralso, talking pf in-ferjfering with, t,
the personcd laws of juie people. £jo
imder the circumstances, $iese. things have
their effect in $ie- yjalley qf 'Kashmir, in
the State of Jammu and Kashmir.

-Npw that this position has arisen On
account of. the stooges, on account of the
persons who, were handpicked and placed
to run the Government of Jammu and
Kashmir, the people of Kashmir got al
enated. Then, you had put Shiekh
Mohammed Abdullah trial 1. Kashmir
conspiracy case was brought against him.
The only secular party in Jammu and
Kashmir was led by him. That time there
was no Congress in Jammu and Kash-

RAJYSA SAHBA
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mir. It is not Congress that accedei t, India. It
is the Maharaja Kashmir who was backed by
the [Jation Conference who acceded
India.

It is not Congress or any othe; party or
the Janata Party Or the BJI which went there of
face the aggressors in 1947 but it is the
Natigna Conference which  had faced them
sors in 1947 but it is the National Conference
which had "faced them But that very
National Conference was imprisoned, that
very  Nationa] Conference was tried. Their
leaders were put on trial and after trial you had
to withdraw the case and they had to be
aquitted. Thereafter they were obliged to hand
over powers tc the National Conference, to
Shiekh Mohammed  Abdullah. When powei
was handed over to him, what was done to
him? Again in 1977 you top-pled him. Then,
there were, for the first time, free and fair
elections in Jammu and Kashmir which
resulted in a popular Government, which came
into being in 1977 and thereafter in 1982
Sheikh Saheb died ~ and fresh elections
were held, another Government of National
Conference came into being in 1983. But"
'that. Gorernmeht was again  tpP'oXed. jfou
can "just realise the" lot of" the people. Let iis
cut'across the party JUnes. 'xit us try to
understand the situation in Kashmir, how if
had “risen!" In 1984 you again toppled that
Government and how you "toppled that'
Government? You sent a Governor with "a
mandate to topple Farooq Abdullah
Government because you did not like him.
whichever party wag in power is a different
matter. They must bear their responsibility for
what they did to India by toooling that Govern-
ment. Up to 10 lakh rupees per MLA
were paid and the Government was topnled.
Berths were given to them and the
Government was toppled. What haopenpd to
the people of Kashmir when this was dorp
to them? What did they feel about de-
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mocracy? What did they feel about tlie
Constitution of India when this was done to
them? This led to this tjtng that utUimately
the National Conference was"'forced to enter
into an alliance with a particular political
party in India and that gave a message to the
people of Jammu and Kashmir that the only
thing we had is our party, is our individuality,
is our culture, and that is how lost and then
started this armed struggle in Jammu and
Kashmir.

THE VICE-CHAIRMAN
BABY): Now please conclude.

(SHRI M. A.

SHRI SHABBIR AHMAD SALA-RIA; I
am concluding. In order to arrest the situation,
we ought not to talk of taking a Way article
370. That will, on the other hand, give greater
power, greater strength to those who are
saying that our union with India is bad and the
atrocities in Jammu and Kashmir to which Mr.
Ahluwalia, Mr. Azad and others have
referred— I need not repeat that— those have
further alienated the people. What happened
when we sent a Governor there? We should
not have sent that Governor there. The
present Government must bear this
responsibility fo, this. They sent a Governor
against the wishes of the party in power and
that result was that the Government resigned.
We have no dearth of people in India. The
Governor may be a very good man. He may
be a very good administrator. We may have
great appreciation for him but it is a political
matter. When he was not accented by the
people, he should not have been sent. That
resulted in resignation ofthe  Government.
Further, the Prime Minister, has gone on
record to say that the Assembly was
dissolved  without his consent. The only
political process we had in Jammu and
Kashmir was throttled and now. in the
present situation, can you have an Assembly
in Jammu and Kashmir? Can you hold
the elections in Jammu and Kashmir? You

RAJYSA SAHBA
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cannot. What a great harm is done! Thereafter
when he went there, a reign 6f terror was
unleashed.. All the"young "people" could "not
remain iii their houses. Long spells of* curfew
wefe imposed. "Those young people fell into
the net of others and"$*?re-by they also
became terrorisst. jtt-. was onljrtafter that
that" the movement spread to three districts of
"Janxmu province'] It spread to Rajourp, it
spread'"'to Poonch, it spread jto'jfypda. It is only
after that that the IJindu population had to
migrate from Kashmir mir. Till then, nobody
had migrated. Even now I will submit there is ,
large population of Sikhs, there is a large
population of non-Muslims still living in the
valley of Kashmir. They have not migrated.
They need not migrate. But those people were
made to migrate under certain  cir-
cumstances and they are living in
miserable  conditions. What  had been done
to better their lot?  So, we should try to find
a solution to the Kashmir problem. The solution
lies in this—since the time is short, I cannot
dwell on this; Kashnrr problem is a difficult
problem; it requires a long jtime to argue—the
solution lies in this that you restore the pre-
1352 condition in Jammu and Kashmir. You
do away with all the erosion' of the autonomy of
Kashmir which ("has been brought about over
the years- by tampering with article 370 and
the position of Jammu and Kashthir. Secondly,
giving of powers to the armed forces which has
been thought  of now is an incorrect measure
for the reason that we  have tried it in
Assam, we have tried it in Punjab, it has not
borne any fruit and we have tried it in Kashmir
also. Now for over a month, this power is being
exercised. What a sea-change has taken
place in Kashmir? The same cond'tion
continues. Why should we continue with
these powers when these do not make any
difference except that there are atrocities,
except that now  villages are being burnt;

except that now markets are being
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allowed to extinguish the Are except that now
there are more cases of rape. We should not
alienate the people; we should not allow
these things to happen. And the giving of these
powers to the armed forces is not going to help.
Let us think over it coolly. You can govern
Kashmir through your... (Interruption)... usual
forces as  you have been doing. But if you
give these powers to them, you will further
worsen the situation in Kashmir as it has
happened.

The second remedy which I would like to
point out is that you should undo the wrong
done to Kashmir. That is to say that you
should restore the Jammu and Kashmir
Assembly and allow a  democratic
government of elected representatives to
function in Jammu and Kashmir.

THE VICE-CHAIRMAN
BABY): Please conclude now.

(SHRI M. A.

SHRI SHABBIR AHMAD  SALARIA: If
this ig done, the conditions can be bettered, the
situation can be improved. But if this is  not
done, the result will be that the position will
worsen and the confidence of the people cannot be
gained. All the political parties of Jammu and
Kashmir should be brought together in a round-
table conference. They  should be allowed to
debate the matter so that the situation can be
improved. There should be a dialogue with the
pfeople who have gone away from us, who are
estranged from India, who are now in our jails.
They should be asked "What are your demands?
What is it that will satisfy you?" Then the
political process will start and the conditions
will improve. But if you give unlimited powers to
the armed forces, the  conditions will  worsen.
There is a maxim in political science: 'Pnalor
corrupts and unlimited power

conditions in Jammu and Kashmir, this is the
formula which we should follow rather than
following the attitude of one political party
or the other or non-political parties or rather
than making a probe into the history.
(Interruptions).

THE VICE-CHAIRMAN (SHRI M. A..
BABY): Please conclude.

SHRI SHABBIR AHMAD SALARIA:
Ultimately, I would say.

g N WEieT § FIT a7 o

R SO U | w7 fyar
T E TaaTa g¥ dtin
T QIS T% wa w41 <9
f K £ Eéﬁf‘ﬁ“,‘ FITT Ty

STHT &

faat 1 ofzar
SHRI HIPHEI (Mizoram): Thank you
very much for giving me time.

(Interruptions).

This is really a good opportunity for me to
make my maiden speech. (In. terruptions)

ot wwdtw Aty w9 o ggt
T ARHY FY ¥37 garar wraT g
FT A aw Ux fag ¥ fau

SHRI HIPHEI: Mr. Vice-Chairman, today I am
happy that I am one of the participants on this
important issue. . Jammu and Kashmir is now a
troubled State. I think I am one of the relevant
participants because my State, Mizoram, was a
disturbed area for 20 long years. i would like to
tell thig House how Mizoram's problem was
solved. But before I go into the details of the
solution of the Mizoram problem, I would like to
tell this House that I am very proud of being an
Indian. Last year, I spoke in Barbados about
the greatness of our country, the system of
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our non-alignment and our maintenance of unity
in diversity. I have all the times been proud of
my being an Indian. And India is a great nation
which we have t omake greater. It is beautiful
land which we havea to make more beautiful. It
is a developing country which we have to make a
developed country. Today, I am very proud of
being one of the Members of this august House.
Sir, at the same time I feel unfortunate because I
have come into this august House at a time when
the nation is being disintegrated, at a jtime when
the nation is facing many disruptive forces, at a
time when the image of the country iy going
down whereas the prices of essential
commodities are going up, at a time when
atrocities on women in various States have
increased manifold, at a time when killing of
fellow-beings becomes the target of some of the
militants and terrorists. Sir, the task ahead of us
is heavy and difficult, but I do not like to lose
heart and get disappointed. I am confident that
we aregoing t, build a better India, an India in
which there will be no scarcity of food, no
scarcity of water, no scarcity of power, no
killing, no fighting and no more illiteracy.

Sir, since the time is short, I come to the topic of
Jammu & Kashmir. We know Jammu and
Kashmir has been enjoying a very special posi-
tion in our lengthy Constitution. There might
have been , feeling of alienation from India, but
the situation had never become as bad as it is
today. Today the whole State is burning, and I
am afraid it is going to burn the whole country.
So we have to think in a very serious way, we
have to bestow a very serious thought on this.
Many years have passed, the people of Jammu &
Kashmir remained loyal to the nation. Pakistan
'was ruled for 11 years by a military dictator who
was trying his level best to inculcate anti
national
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the Valley, but he could not; he failed.

.. [The Vice-Chairman (Prof. Chaa-dresh P.
Thakur) in the Chair]

The situation had never become worse than
it is today. The situation had been controlled,
it had been taken on very prudently. Sir, it is a
very heart-breaking and sorrowful scene to go
and see Srinagar which has been a paradise of
India but which hag now become a graveyard.
It is really a every heart-breaking one. Now,
when welook at the situation, to me, Sir, some
mistakes have been committed, rather I
should say, by us or by the present
Government. To me, those mistakes are as
follows. One, negligence of duty on the part
of the Government. We all know that there
were anti-national slogans, there were anti-
national posters and propaganda in the
Valley. Many have changed their time, not
according to Indian Standard Time; some
have adjusted their watches according to
Pakistan Standard Time. That should have
com, to the notice of the Government. But no
attention was given; it was not attended to; it
was not cared for; it was let loose. And
processions after processions took place with
a national flag other than the Indian national
flag being displayed. But it was neglected. As
you know, a spark neglected burns an entire
house. The Government neglected the spark
and it is now burning the entire State. That is
the first mistake. Another mistake, according
to me, is the lack of intelligence. The
Government is not intelligent enough to know
that there was an attempt to kidnap members
of some VIP families. Ultimately the daughter
of the Home Minister was kidnapped. The
Government should have taken precautionary
measure to ensure that those members were

secure. But_  obviously there was no
intelligence. In order  to secure the reease of
the

daughter of hte home minister
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Government had to release five topmost
terrorists, we gave five when we took one. It is
really a defeat to the Government. The third
mistake is appointment of the Governor ag-
ainst the wishes of the Chief Minister, of the
State. The appointment might haveeen on
political grounds. But it is a blunder to P°st a
Governor against the wishes of the State Chief
Minister. The fourth mistake is to have three
VIPs to look after the affairs of the State—one
Governor, one Home Minister and one other
Union Minister — who all could not go
together. This is another blunder that the
Government hag committed. The fifth mistake
is no clear-cut policy is adopted to solve the
problem. First one programme was chalked
out. That was changed and another
programme announced. That again was
changed and it went on b'ke that. It is wisely
said, a' rolling stone gather no moss. ' If the
Government is changing its policy so often,
then it is impossible to solve the problem of
the State. For this I don't blame the Prime
Minister entirely. He is having his own
problems. He is bke a man riding seven
hourses at a time, the seven horses dragging in
different direct'ons. If thev are t, gallon,
naturally the rider falls down. So thev have to
remain standing still in order to hold together.
(Interrup. tion) They seem to be hurt by my
speech. Sir, if they are hurt, then I think T will
stop... (Interruptions)...

SOME HON. MEMBERS: No, no...
(Interruptions)...

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You please
conclude now.

SHRI HIPHEI: Now, I come to Mizoram
and P Would like to tell how the Mizoram
problem~wai~~soivE&!-— 1"he Kashmir

problem should be
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solved in the same way as the Mizo problem
was solved. The Mzo problem was there, the
problem of rebellion was there, for twenty
long years and that was solved by an
agreement signed between the Mizo Nation
Front leader. Mr. Laldenga, and Mr. Rajiv
Gandhi the then Prime Minister of India, The
Congress (I) was ruling there in Mizoram at
that time and the Mizoram Government, ruled
by the Congress (I), was to be sacrificed and
surrendered so that Mr. Laldenga and his
people could be accommodated. Such a
sacrifice was made in order to bring peace
there in Mizoram. Not only that. When Mr.
Rajiv Gandhi came to power in 1984, there
were communal clashes in many places,
particularly in Delhi, and they were tackled.
That problem was solved immediately and it
could be solved in no time. With sincere
efforts only it could be solved. Then, the
Gorkha problem started and Darjeeling was
also burning. But that problem was also
solved. When the State Government also came
forward to co-operate with the Centre, this
problem could be solved and it was solved
during the period of the previous Government.
But this Ministry could not solve any problem.
Problems have not been solved. On the
contrary problems are increasing day by day. i
would like to offer some suggestions so that
peace could be brought back to the Kashmir
Valley.

My first suggestion is that it should be brought
home clearly to everyone in the State that the
State of Jammu and Kashmir is an integral
part of India. Everyone has to be taught this,
everyone has to be old this, that Jammu and
Kashmir is an inalienable p?rt of India and
there js no question

a3 to be told to everybody.
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My second suggestion is that the militant
and violent activities should be put down with
determination and with a firm hand. This has
to be tackled with a firm hand. I do not
support the arm-twisting policy and that will
not solve the problem. That we have
experienced in Mizoram. Use of the army will
not solve any problem and as I said, we have
experienced that in Mizoram. Such a policy
never solves any problem. It is a political
problem and it has to be solved politically.
But it has to be dealt with with a firm hand.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Now,
you will have to conclude, my
friend.

SHRI HIPHEi; I am concluding; I am
trying to conclude.

SHRI s. S. AHLUWALIA: He is making
his maiden speech.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I respect that.

SHRI HIPHEI: Sir, I am giving some
useful suggestions, very useful suggestions.

Now, I come to my third suggestion. My
third suggestion is that you should
immediately reintroduce the democratic
process there. Now, no political party is
effective there. But the political parties should
be made effective and relevant. Ultimately, it
is through the political parties only that the
Government can have contact with the people
of the State. So the Government must ensure
that all the political parties become functional
again.

Lastly, Sir, the grievances of neglect and
lack of opportunities for the people should be
removed. The people are feeling that they
are neglec-
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ted. They are lacking opportunities. So this
should be removed'; Of adopting very
meaningful economic measures.

Now, their main source of revenue is
tourism. Tourism has been totajjy ruined. As
such the economy of the State is ruined. But
the Government has not made any"
arrangement, to help the people. Effective
arrangement has not been made so far. They
are starving. So a meaningful economic
arrangement should immediately be made so
that the people are made happy and
comfortable.

Those people who have migrated to Delhi
and other places must be ensured that their
going back home has become safe. That
should also he ensured. They must go back to
then-respective homes and stay there com-
fortably as before.

THE VICE-CHAIRMAN
CHANDRESH P. THAKUR): Okay.
Thank you very much. (Interruptions)

(PROF.

Mrs. Bijoya Chakravarty. Would you like
to speak? Not necessary.

SHRIMATI BIJOYA CHAKRAVARTY
(Assam): Why not?

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): There is a
good reason why not. There is no time. We
would like to hear you.

SHRI S. S. AHLUWALIA: She will
support the Bill in one sentence.

SHRIMATI BIJOYA CHAKRAVARTY:
Yes, yes, I can do it in one sentence.

I think most of the Members have
expressed their deep anguish at the State of
affairs in Kashmir. We have seen many times
that the question, of
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Kashmir started since Independence. Because
it is a border State, Pakistan is always there to
do the mischief in that State. More than that, 1
think the constant wrong handling of the
Kashmir issue has created a serious problem
in that border State. Sir, I want to say, Sir,
that one family during three generations has
been mainly responsible for the present state
of affairs in that border State.

Sir, we have seen that there are extremist
elements and there are infiltrators. All are
getting ample support across the border and
they are also supported by some of the vested
political interests. So what we want is a
strong State. Therefore, I do support this
Ordinance and this Bill, though I would have
been happier if this had been brought during
the last session. Even though I feel that there
must be some safeguards.

Sir, the problem of Kashmir side by side
should be solved politically. A proper
political atmosphere should be created there
so that the people of Kashmir may feel that
they are one with the rest of the country.

Sir, with these words I support the Bill. I
think Mr. Ahluwalia is satisfied. I have
condensed my speech to 60 seconds.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Das
Gupta is not here. Mr. Lenka. Shall I make
one. point very clear? The Congress Party
has hardly any time. Please be very brief.

SHRI KAHNU CHARAN LENKA
(Orissa): Mr. Vice-Chairman, Sir, I thank
you for giving me this opportunity to
participate in the discussion on the Kashmir
issue. I am very sorry to say that Mrs.
Chakravarty

[ RAJYA SABHA ]

Under article 356 256
in relation to J&K

made some remarks about the Nehru family.
The Nehru family stands for the unity and
integrity of India. I am surprised and I am
astonished to * hear that the Nehru family is res-
ponsible for the situation prevailing today.

The President of Pakistan recently said
that so long Kashmir is not annexed to
Pakistan...

SHRIMATI BIJOYA CHAKRAVARTY:
I have not mentioned the names of Pt.
Jawabharlal Nehru, Indira Gandhi and others.

THE VICE-CHAIRMAN (PROP.
CHANDRESH P. THAKUR): Develop a
sense of tolerance. What can you do?

SHRI KAHNU CHARAN LENKA: Well,
you meant those names. Mr. Vice-Chairman,
Sir, recently the President of Pakistan said that
so long as Kashmir is not annexed to Pakistan, the
partition of India will not be completed. After
Independence, after the partition of India, Pakistan
was divided and Bangladesh was created. Now
there is a crisis again. Pakistan may be divided
and the Sind Pradesh may be created there. Sir,
what is the reply of the Government to this
question? I have nowhere seen a befitting reply
from this National Front Government. On every
important issue and on every major crisis, if a
question is  asked from the National Front
Government, the leaders of the Treasury Benches,
all the parties, reply that the National Front
Government inherited the crisis. How long will
this excuse be made?  There is price rise and
when a question is asked about it, the
Government replies that it has been inherited
from the Congress regime. When Devi Lai
resigned and there was a crisis, the reply was that
it has been also in-i  herited from the Congress
regime.
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When Mr. V. P. Singh resigned and there was
a crisis in the country, a question was asked
and the reply is that this has also been
inherited from the Congress regime. Is this
Government serious to do something? Is this
Government serious to protect India's
interest?

Mr. Vice-Chairman, Sir, we are passing
through a deep crisis. Kashmir is burning
today. What is happening today is a question
of life and death for all of us. Whether we can
maintain the independence of India or not,
whether we can put an end to: the terrorism
and secessionist movement in India or not,
whether we can look forward towards the
progress of India or not are the questions
which are raised everywhere, specially in
Kashmir and Punjab. Mr. Vice-Chairman, Sir,
the imperialist conspiracy which we are
facing today is not a small conspiracy. This
dirty political game is played in Kashmir after
Independence. And I am sorry to say that the
UNO also since Independence is playing a
dubious role on Kashmir issue. The freedom
and the unity achieved as a result of great
sacrifices made by lakhs of patriots in the
country is now in danger.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You have
only two minutes.

SHRI KAHNU CHARAN LENKA: Sir, I
have some important points to make.

SHR1 KAHNU CHARAN LENKA: I will
take 20 minutes to complete all the points.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Out of where?

SOART. TN E_:ﬁ'o TEW G0
oY) : fa™ &¥¢ EREE O
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SHRI KAHNU CHARAN LENKA:
Kindly allow me.

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): There is no
question of 20 minutes. Please complete.

SHRI KAHNU CHARAN LENKA: The
events in Kashmir have shaken-ed the entire
nation today. In these past months, our hearts
have been heavy with sorrow. Each day
passing is adding to our anguish. Kashmir and
Punjab are upper-most in our minds, and the
whole country is deeply concerned about it.

Sir, we deeply deplore the barbarous acts of
murdering Prof. Mushirul Haq, a well-known
scholar in Islamic Studies and the Vice.
Chancellor of the Kashmir University. We
also deeply deplore the murder of Mr. H. L.
Khera, who was the General Manager of the
HMT, and also recently the killing of Mr.
Nazir Ahmed Nelora, an Ex-MLA and Mr.
Gulshan Qadri, a Janata Dal member.

Sir, the National Front Government, instead
of permitting a political process to continue
there, what they did first was to destroy the
democratic process there. The appointment of
a particular person as the Governor of Jammu
& Kashmir there compelled Dr. Farooq
Abdullah to resign. This was the strategy of
the National Front Government to destabilise
a democratically elected Government in
Kashmir. What happened after that? There
was the dissolution of the Kashmir.
Assembly. And a burea-crat started to rule
Kashmir. And there was halla-gulla and
uproar and crisis, and the National Front
Government was compelled to withdraw that
bureaucrat. What happend then? Another
bureaucrat replaced the previous bureaucrats
Now, only bureaucrats are ruling in Kashmir.
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[Shri Kahnu Charan Lenka]

THE? VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Come to the
last page.

SHRI KAHNU CHARAN LENKA: I am
coming to the last page. I have already left
out five-seven points. [ am coming to the last
point.

Sir, the inside fight in the National, Frait
Government is causing great difficulties to the
bureaucrats who are WorSing in Kashmir. The
appointment of a Minister in charge of
Kashmir Affairs, over and above the Home
Minister, aggravated the situa-' tion and the
situation rapidly deteriorated.

Again, it is regrettable that the Janimu and
Kashmir administration could not prevent the
militants, the secessionist forces, from
hoisting the Pakistani flag on the 14th August.
This is what is happening in Kashmir.

The people of Kashmir are peace-loving
and they are the symbol of secular India. They
condemn the heinous* activities of the
terrorists. The terro ts kill not only Hindus.
They kill i uslims as well. Therefore, it is the
prime responsibility of this Government to
ensure that the people of Kashmir live in
peace. Those who have come from outside
and those who are creating trouble there
should be identified and should be punished.

Mr. Vice-Chairman, Sir, you may
kindly, recall that on 2nd August, Iraq
attacked Kuwait. On 6th August, there was a
change of Government in Pakistan. Benazir
Bhutto was dismissed, On 13th August,
Pakistan sent troops to Saudi Arabia. On 20th
August, Pakistan attacked the Kash-

[ RAJYA SABHA ]

Under article 356 260
in relation to J&K

mir border. Therefore, it is a calculated attack
on Kashmir.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Mr. Lenka,
you have to conclude now. Malaviyaji is
already getting up” He is the next speaker.

SHRI KAHNU CHARAN LENKA: I will
take two-three minutes. No more.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Only one
minute and you have to conclude.

SHRI KAHNU CHARAN LENKA: I am
concluding. I have come to the last page.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Come to the
last line now.

SHRI KAHNU CHARAN LENKA: It is a
calculated attack to make the Kashmir issue
an international issue. The National Front
Government has miserably failed to protect
the Indian interests. The Kashmiri Muslims
are as much Indians as the rest tff the Muslims
in India. Kashmir is one of the outstanding
symbol of Indian secularism which is facing
threats from many quarters. The Muslims in
India want that Kashmir should remain an
integral part of India and the Kashmiri
Muslims are an integral part of the great
Indian Muslim community. The Indian
Muslims who settled in Pakistan, after Inde-
pendence, are being treated as secpnd-class
citizens 5. 00 p. M. there. And they are not the
Muslims of India, they are treated as Muslims
of Pakistan. Sir. the, Mutants and Pakistan
should realise that Kashmir will always be the
part of
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India. Neither seccession nor independence is a
feasible proposition and innocent blood should
not be shed for impossible things. We are all
behind the Government. So, the Government
should be firm and strong. There can be no
compromise on this issue and every sacrifice is
worth giving to preserve the unity and integrity
of the country.

[30 AUG. 1990 ]

I appeal to the Government that in this period
of crisis the Prime Minister should consult all
the political parties and create such an
atmosphere that the persons who have left Kash-
mir and taken shelter outside Kashmir could go
back to Kashmir and again settle there
peacefully.

f @@ gwm AwEE (5T

gaw) o HiAA(3 STAAEIE Has,
# ga #Ames AT A ’f‘fmuaf. T
fpar Tql § Taal anAq 5™ &

=
2

| miodT FOUS
a1 duear 2 S w0 fus T
F faumq faat 31 ¥ _1953
ATHT ATRAT | G9 waAE ‘J@_ﬁ%’ﬁf
Fp Azt w1 TEA fafqees w8l WT;T
qr dfgq TATgTATa AL A I A
% sgmAd) d 9l TR T
w0 1w fgar 91 T FE
67 20-25 Al &% @ ALl
1 faq1 AaEl alg W B
F a1 43 a3 ami F Fq AN AT
3¢ & Tar T4l A\ EH AW I8
31 dfaee GE #§ F | 9@ Rl
A Frvarst & fawa gro W WA
wfear & xR gad g0AA I
4 W w3 ar fw g AT m;;ﬂ;
AR L _mafE 2 il
gpeq AW 8§ @ AT
#i o wat § =k fma &1 AT
auae FIT A andl fansdt g
qf YT W AAAT A AT F q@It
£ a7 dxer @Al ol afs 15
111'% Fr B9 AT ¥ nd amia A

fag =% g4l

'

under article 356 262
" relation to J&K
@ @gy ¥ faq@ ¥ A4T st dto

fasisT o T Teata wmT Tl
qr T3 atyl W fawEta & alg f=
Feg-xug & ad ofi #Tea &
agt 9% @wda ¥ fELT &7 FalA
fqaT AITAT | Tafau & T8 FeaTa &
#e agg x7 AW Akl xw!
AT 2 i W T SHE AT
Fuftz § o weald Tl Az
Seqta 7 dAwl & faagy faar 2
sft dr0 fug Wgz W T S Feard
fzur qr w1 aF avmfa | uifxq gal--

=H

"This House expresses its
concern at the situation in
Kashmir. From across the border, terrorism
is being encouraged and aided and persistent
attempts are being made to arouse secessionist
sentiments in the valley. It is necessary for all
Indian patriots to set aside their ideological
and political differences and to act unitedly for
defending the. unity and integrity of  the
country. The role of the people  of Jammu and
Kashmir in our nation building efforts ever
since their participation in our struggle for
national freedom has  been a glorious  one.
Jammu and Kashmir has a proud tradition of
communal harmony  and tolerence.

grave
Jammu and

The cultural identity of Jammu and Kashmir
has been maintained and shall be maintained.
The legitimate aspirations of the people of
Jammu and Kashmir will continue to  have full
expression. At the same time, no sinister designs
against the unity and territorial integrity of India
shall be permitted to succeed. The nation
stands united and committed to this, goal.
Secessionism and subversion against the
rule of law will, at no cost, be allowed in our
democratic system.

This House is convinced that within the
framework; of our democratic
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and secular polity, the political activity in
Jammu and Kashmir must be revived. All our
efforts should be unitedly directed to this
national goal.. This House appeals to
misguided sections of people in the Kashmir
valley to abjure violence and take recourse to
peaceful ways for the redressal of their
grievances for which abundant opportunities

exist within the Constitution of India. "
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[ RAJYA SABHA ]

Under article 356 264
in relation to J&K

To the people of Kashmir I would like to
say that secularism has been the symbol of
our freedom. Not only the Kashmir Valley,
but the entire country belongs to them and
if we have committed some mistakes, we
are prepared to correct those mistakes.
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DR. G. VIJAYA MOHAN REDDY: Sir, a
submission. About the Mirwaiz funeral
procession there are two versions.. One is that he
was attacked, wounded and killed and and then
his body was taken to the hospital, and from there
the body was taken back on a streatcher and then
there was a clash. But the funeral procession
actually took place the next day morning and the
procession was peaceful. This is one version.
From the Western media there is another version.
We want the Home Minister to clari-
fy?

SHRI SATYA PRAKASH MALA-VIYA: But
it is a fact that barbarous firing wag resorted to
against the funeral procession.

under article 356 266

i relation to J&K
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gTqF qfg w37 F fao @47 &
AT S9Q9TSHE off, FIEEYC &
gas 4T fawiy o7 % 8% 9gw
fasdy AT F Awy uly quds AWl
q qudsT @ c;rchea-r;r arRYFl §
“atfgeata aMfay” Ain &7 Ux 9@
faxtal ar ¢+ #Ate s wad & 24
HiIAT, 1989 Fr Ug T % &7
famiaq ®47 91 Fsa¥ wg whregarefr
st e "€ iy fawe, wa awg w9
faver A4 &, ‘“asdiy v fafaw
gdte JaTHf xT @t gar & o
faagalt U & faams ddm €
o7 {3t Ayaal & & A% Al
5 dar fgd@l o StaggarAi
F3g 8 afvatd AT 9r HaqmdAt
fegeata & ZgF Tod & ATCT ¥
Fi2 @ g fa Wil faww %y
N & wagI AT Ox T
fegeata + zas? fafema ofconm g,
eF R19E "ifamry Hi gy bR
T AT gal J{QRary t-l‘far?-aTn
F fau gat % arg w@ @ s’

a5 qtfgtata ands oYl & 24
RIAT, 1989 1 “aTfpETy Flian”
o ¥ wfasegtol & i 1 .ATR 8
71wl wlAT gY W WWW
5 dlfFea amgy 98 @ W
wiasgardy &t o, ag aca atfaw &
WEgl

L3 L

P e

ErEd, 57 93% T8 4T
ATE & AT W & Taw agd
aifag =& v @ & =@z sadal
gifaw v & Flefix Fr ARY A
Fifm w7 @1 g (wwa F 50) 0
nuftal & glq ¥ “0q™E § T 1Sy
2f ) 1 78 ¥ 7z au fwal wul f5
FTIAT Al FY ahy @2 Fqlal SIg
W a8 {TIT vﬁrw #I3 aatar
arfzar ... (cmwaw). .
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| ITRATRE (sYo qaAW dYo F1HT):
Afex s, i s FEA W oW
a12q AT | mfi-d) 8 H o
#2T |

TMo TWAMMT QNI : Hd@Y H
%3 @I § | a%T Wz Fl4T wIg
wtz gnv fafza. z1€  sfavaz =0
Faild qgc F zagwr =T,
(EECIE)

FJTRAIEAR (SVo F+3W Glo BIHT:
Tafewr 21 xfwvyc asi, sfeaqr 2rd
sfaise =7 fa2q

Blo TAMFT quodg :  FTadlg
AT A 7% A7 WIS & 59 ated
3 fysy fzdt zaw: w3fsaa & &7
41 | FzT FEA|1T F9T4T GTq, s77
& qfraw @3 T 2aT FT F U
97 g% @2 Fagr Sw, Az A
Fifom & a8 T & 1 Smg Wi
agig Ar%d ¥ arg fga stgar s
frafnz szt atfgzats & dfay =@
g alF T uTq4 @A

wgiRa, @5 T A FTEHIT
& Uadfaw A & adl a5 aTadia
T§f #T @I & | 2ATY =M F9 fag,
Mz A1z wifaq, 797 O F 9w
¥, 9:®a A Figeq wE F-
S Tt F ogwn T@r 9T w@qr &
aifgssia @t w1 #igq szt
F0AT ¥ Fa @) 2. A I
F @ FI F Tx qifsmw =3
@

I9AATAN (Mo FHMW Gro B1ET)
37 nlv F S fafaz T agrasifsg

o TATHT Tww: zafae AN
arg @taf) wrEg w1 FTT W@ oM

[ 30 AUG. 1990 ]

under article 356 274

in relations ot

AFAW A @& fagnms 9, e
# gl a1 wida W7 Tyg
FiEQ ¥ er.:? T T ger gy
gal | STo % e safiaeat @
Mdiq %7 atar 3¢ wfy w@a g
AT F faer® JvEn 47 TFIEH
A W T W alE qei ag
FAW A 32 w9 fr Fokoraon
T F7 ¥ g AT Tax faw T
FATL T3 T faa® Posuare & 7
T A& angdi § fx & g o)
@7 g a3l aidi & T gor
42 3ty & 7 ulx ufa g zatyk
A9 fag T 8§ @@ g T2
% 9 ¥ E T
27 OTAORI0 F wrza #1949
HOFTAT ARl F ga ¥ fao
_Faﬁa T AT WA G1 | frgaq iy
S8 AW A1 wiaT darc fyar ar,
@ FER A Fr oA S ¥
qETC)  TATE tfa '

gl %a_TT. wgifs Afean swmer
F| TZHAT &, FI T AT 3T gAY
Fl AMTAT §

S T wgr@ wre@ w1 ¥ faar
st wx frafie s g, fm
wfEwrT & Fr wen fiu gy g,
I OF 9w @ oaAre wadrEr
A 7 71 gw g7 A ofy &l
dtr & frafre ax e aw o
g frafre & swdmr ¥ o
forrs i & W @8 da & agw,
WA FATC WAT wrEEr &) fergw Sy
®HAT 1949 F W FX ¥ fawr
wrE At qu, foawr fotawe sx
fewr war ar, 3@ wwx ¥ e
Farl 7 SRR faRr & o w
IAFT AW AT A AE g faar
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[zro wammz qrvEa)

qr FIfH TR "G FT Afaw
w1 &, Iq 9T gAAEr J@ g
Farl FfFq wrs 40 A9 9uSId
w2 IW FH ATT FHIAC FAT OH
HIAT § AT AWTIRT FT GIEISFAIEN
Aife & awa gzy sy Are g
FTRIT FIATT &1 w9eqr &1 faei-
feg AYT mgerr gardr sr @ &)

JUART G (STo W FW  dro
BIET) © TAAT FIW &, e s |

Thanh You

o TAIHT QUG : HI a1 A
o fear &, wrain SaEamsae s

FOaWT AW (Se A EW o

3T ) : 7EY, T& THT A g FwAT)

q@ﬁg@raﬁra qr Qs =
|

%‘1

o TATHS qQUEq: w71 fraga
1 oI Y, FaFE 40 FEl
Y ary A fRar HR me
FCFIX AT FT @ O, AX 3

gfagrz afh o )

%ﬁ: m

Jqawt o wREw, ufrmra #
L mw ¥ TE AT oAdS
iﬁft wmE_ §)

ST wrm 9 #1 fag W@ &
' HHTT 9 000 ¥ 10,000 &F
goard gy arfreara gror srafas
m—vaa“f ¥ @w g ¥ 2w
W@ & _FE § ara-fagd
:rt’affaq’f & fog W FA R
foq & modt forft & aft arg
g1 mmrare ag W faw @
gqf’-; A7 Fo wfzard @ srdweerdt

[ RAJYA SABHA ]

Under article 356 276
in relation to J&K

qree-f Tt afeffaai & fao qrfe-
T A 29 & W &) WIig Jaat-
fesr< 7 FeaiT & wE 4% g WG
g et 77 g wig & =W qrfewra
¥ guds Iw  §Hg W7 g AT
g1 um arfewra H oFAE &0 sEvr
FrEsr  HIT A uadfas |
gz @ fag o qrfeeary R
7 wigdl & 9z7 a2 G 97 994-
A ®AT FATRE FEAT FEAT £

JagwTad (Yo =wFE¥W dlo
BIEX) : BT Y, AF HFHIT FIforq |

To TEATHT BT WA,
HAgeAr AT @ § TA FETH

ggawi @\ (S0 wEW G
B ) W9 WU FIL A &l
»19 9T AT | NEAT, 5T s.m
wq gl qAAY |

o THIFT Qrodq : ﬁ’gﬂ
agerq frea @ ® O for

@ g faad e aﬁ:r‘rt%vr
#1 wes  fadt) s e
i aft gigmiw 9 9T FEET
qrof Tl gt awEd # &3
FT foar W &1 WRE  GORIT ER
feafy ¥ fagedy & fag 17 gwrEEr
TEF IBA S @ g, A8 F wragw
war oY ¥ @A /g

gaINTeaw wERa, afedl § l$
AN wzerd frey ¥ sEgsfimre €T
REAT AW g AT & TH A
qIT T IGT 5;1 IS Wff qtta
1 AT TG
SAEH-SAT T sr': E g"r?r 'mn
A

g 'r‘&rq YFY HTHIT MY T G
g7 uz ® wradv A ST ATAAT
ATFIT
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HEEd, 14 FT@1E F A 8=30
g9 UF I FAIRET AT & Qi
wfasrfe & a@T 9% & q9rw-
qrF @gr 9% ey §T W@ 9w
SiTAT & svwEr wT fATiEe &
¥ o war) o sfamifet g o,
WS e-s{A%e, TS (a0 (eyx &4r u®
FAT AT A7 | HIACTGAT T SHIF IR
F UFE AZ W OFGF UT AT
arfen ary

JUHATEAE (STo FF AN W0 BIET)
aTUER Sy, WY 0T O SHIE |

TO  THIHT qUEF ;. HIAA
vareag o1, & agn wee (W WA
F owE W EI oAy ®IF WE 3N
AHFT 9T HEw g, B AGAI W
qT7 AE FF UIATI § A9Y awF
gEFT FEr §OfF omE ww A
3 aifs & agr uwspaw w@E AM@T
B A &1 Als HIHTT @ S,
AR SAFITT AT WIgET g

ITRNTEAR (Mo F T Gl B1F)
SERT 9T HOF! FHF fEAr SOr )
TW 4T A 3 FIIT

e FAIGT AET:  HIAAY,
AT qA FiFa d, & aga qqr
FE OWIHT E WX uIe ggel
T I AGT H A W@ g

JugATmE (Mo weERm o
5T6Y) : A4 &1 H FmM wrOAT
f‘;ﬂﬁ FwrT q@ ot & frardf
i

. TERFT T GTHIIOTRAT
€9 FAIFIET FT I 92 . I
7% FTARIEL ST § W THFT
tar q& Swr g0 gud v oW
TERAT ¥ AR IR &1 B HIA
g wfer % &I wis §F T
5T fear ar fwe ¥iwree &1 orfs-
g H frar faqr owgr @ wix
wrw & sfag mwg 9T @Rt &

L 30 AUG. 1990 ]

under article 356 278
™ relation to J&K

faw S% ®ME W@ FICI IH FAL-
FET H AT HGT oATH IO
fag & st @A 4 wea ey
are  sfef=fagi & Tas & fao
qga 4T UEAYE HIT 1T F1 He
STtE ggwA fag TS 59T ¥ om
wrAa Ae, s AEr v F wmd
¥ A0 @ & waw ofwre s dhfyw

#1

qd  TISAATE SwEEE s o,
S gW wAR @ wawd g, Foafo
#i faigwT goat & sifas =naegr
guiw ¥ fau sTEl o & af
s/l & SO & 4. "5 ure
F g5 WA § 43 gU ¥ 1 ST AraarEt
vt R e & S s A g
Agf ¥ W &1 F wlamr AwEar g
wal weed f& swwila & & wwan
g1 #1 St Arsare adE 4 FuE .3
& fam, w7 Tt # wme frg
w i fFafrg v @ & T T80
F gl WiT Far SEST  TIEN
alSvE a% #q Ay fFar &7 fraar
mar AW ww w97 9T ad
frar 87

Fiwifal &1 qe @A HIT
afaF @ae <fom &1 an gl
TETT 4T ATA awd &1 10
i ®1, sMAREE . 43 & WAT
@ F oAt ¥ @ HEI ¥
iy @ § Wi W9, wI &
wes T g ¥ QW W &
fager 10 =9f % zfow & A= ¥
I wd o wew ¥ fewar
A9s wIw F5H T F fear, Saat
@t -fgmr qr afs & ag #Av@ ¥
@1 g A w9 ggrew, wifug s
fr ag s & & AT AT =AW
AqAT  FNT FX W@ )
(magm) . ....

omqreas (o 229

FEY) : A9 MBS
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[dte fro =7 ®w 317
That is the eng of it. It is 5.30.

o AT QU¥T: FH A
Fésmnmy O fear wmr w9
qAY wAwa FET | & wfew aman
g, 10 faar § & wd 3w
(sqaaw) .. ...

Iqgawa (Mo wwEAW o
BF7): 10 AN 05:30 X Hg
fafeer 21 ... (03uwW). .

o TAIWT qrIA: TG A
3 FFR-AY FT shfwme F 4HY
HIF  gqEer N FA AET  F
qrerdq FEN NT FIHT A qTAT
M f5 dar FIieg R 5w
A R AT AT RN ~

IaAay (Mo dte  wiEW
3ET) : w9 wAT A & agx W
4 we31 ITM ;A FOaE@ R
Afgg, 4 97 A7)

Yo wAMT qroga: § TeT #F
feard sTAr Arzar g wE St &
gar aga 32y faa & wa gﬁ
A9 9Yer | FrAT FT AFTT
Y g FHEZ AT FEAC

3Iygavud (W Fd@|  dYo
BIFTY) : A AXT 3T ArEY1 A
RO @AL qACE 7T A Anw
A g @ onan

Mo TATRT TlWFF: AT 13
¥ wren &, oy & foord son

AGAT. S A R ST FT
HYwr 2

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): You have
concluded so far as this topic is concerned.

Tlo TAMT ardq: TEf | Adr
T frar &1

[ RAJYA SABHA ]

Under article 356 280
in relation to J&K

IqgAtEaR (o T30 q°
3ET) : 4oz Y, mar  wiaa’
gadl waad § f& am faal faaa 9%
T TF8T 2

o WAMIT qrdg ;. F nriEy
SEFmT  Hie arftre argar)
B T T8 adr \:rTFTTT‘f\‘ &
ATEEAr g ST Ia¥ arw g & | SEw
a‘q-aq T AT FIHC A o
TE wronr | wrae AT whE ¥ A9
gur faw) 10 faqe gH = @9
FTT FAAT TN [IST F |

Mo HATIT HZAT & (TSRFIT) ¢
I9FAETA  HEE, FL AR BW
WY &1 AW FoU FH HLAT WOAT AT
ArE W/

JgaEag (o FEW  qlo
SWET) : ATAT AT FT q407 T8 &
aft T AT FAT 9 Hro WI-
ard FT A AT wrEa wT
(sugaw)

A |Eg ®y AglE: 4
AYTEAR AFITH, HIT ZH BT 12,00
FA F@ET AET F JIE FH I
fear s ., (swmEmE) . ...

THE VICE-CHAIRMAN (PROF.

CHANDRESH P. THAKUR): You

have a choice. Sri Lanka we start
now. !

Mo WA WERI WA Feam
wgma, Adt @t seer fafde &
AaFT qreq A arfge =ik ww
F ST a2 W9 W 04T § g 2Ar
arfem )

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We start now,
finish that and come back to this tonight itself.

o WATIT WEAZ TW: W A
a1y ¥ wey ¥ wev @) nw
sifer war @ w0 H® 9rdf W Owwr
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for disposal of
aw g oay AE fwnr @) am

L (mEEw)

THE VICE-CHAIRMAN (PROF
CHANDRESH P. THAKUR): There is
something called the Business Advisory

Committee, Mr. Abrar, which represents this
House. Though the

total time allotted for the topic

(Interruptions).

THE DEPUTY MINISTER IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI JAGDEEP DHAN-KHAR): Mr. Vice-
Chairman, Sir, if we may have conclusion of the
discussion on Jammu and Kashmir, followed by
Sri Lanka... (Interruptions).

SOME HON. MEMBERS: Not possible.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Let him conclude.

SHRI JAGDEEP DHANKHAR: Because
otherwise, this will obviously go to Monday.
Looking to the importance of the subject, looking
to the view expressed and the seriousness
imparted by the Members, I think our objective
will be achieved collectively if we conclude the
discusson on Jammu and Kashmr today, that will
maintain the continuity also. And we can sit a
little longer to tak. up the Sri Lanka issue today.
(Interruption).

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We will take it up
tomorrow immediately after the Question Hour
and finish it tomorrow itself. (Interruptions).
immediately after the Question Hour we will take
up this tomorrow.

RIAT AT | wAw (I
93m) ,‘,_(ulﬁﬂln‘) FURIT &
ATT 4T E,“ra?r #F QU guTorg &0
ST | FIHIT FT AEHT UHET Guifex
qURT & W FUAIT ¥ qFEA F O2H
qLT AAWATY AE PFAr ST AT
ot & Wy 9% ar @ A of
ate At arfer szar far @@ W
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and other Business.

FIT & waw a7 ;Ew  fEar sra
arfeT |

¥lo WA  HEA7T &lq : T9-
HATAG HEISW, FIRIT H1 wEeT &
AT EH wEw 4 IIEr Wl g,
FEHIT § wwE H ghwr § feeww
FEI W OE. ... (mwEw) W
§ urdl ¥ sifow T ¥ w9 ¥ F)
w7 wWeear % WA gr
T 9T AT H AW agw FTE o
MT §a wTET AfEA

dwtm WA W @i Wi
SR ‘{3 § & may wamar
QAT g FOHIT H & HiT FOHIT
¥ wEga F1 ozl ul #| O
fear @1 w@r &7 @ FEHIT FT
wAST WET 9T wEw E Oal...
(smagm) 9gF FWHIT FT HEET
ga &wAr arfer, sa% a1 aw A
azrl w17 |

Jogameas (s =wEW dio
o1gT) . TEd  wAmidfer g )
WETH WEl £ EC AEHT 5uFr

graat & f5 i a1 miwwt age
THIT &1 g8 9T gC afm wud)

gD FR  FIAT WHIEy 2, Afwa
FRa A "HqT & & TW &
st grasia fag wgeaifea
gH WOHIT FT SYHIET YV TRr FwA
%1 RO F( HMET O wa Fitked
At@ WEE W w WIWAH]

A% 9EH UHAT TH FFG IWIT W
g1 g et & fagr &

ALLOCATION OF TIME FOR DIS-
POSAL OF GOVERNMENT LEGIS
LATIVE, AND OTHER BUSINESS

THE VICE-CHAIRMAN (PROF-
CHANDRESH P. THAKUR): I have to
inform Members that the Business Advisory
Committee, at its meeting held on Thursday,
the 30th August, 1990, allotted time for



